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C3NTRAL ADMINISTi^ATIVa TRIBUNAL LUCKNOW 3 j:NCH LUCKNOW

Original Application No. 274 of 19 90

Fira Lai Agrabari ..................................................  Applicant

Varsus

Union of India Si O t h e r s ......................................Respondents

K on ’ b le  Mr. Justice  U .C .S r i v a s t a v a ,V .C .

Hon*ble Mr. K. Obavva^ Member (A)_______

( By Hon'ble Mr.Justice U .G .3r iv asta v a ,V .C .}

The applicant has approached this tribunal
be quashed

praying that the order datad 2 .3 .199Q /to  the extent that 

the applicant is directed to attend the coaching classes 

at Zonal Training School, Muzaffarpur as per New A .V .C . 

and the order iatad 4 .1 ,1 9 90  passed by the General 

M a n a g e  r (Personnel) North sast-jrn xRailvjay# Goral<hpur may 

also be quashed.

2. The applicant started his service as a

Helper in the ŷ -̂ r̂ 1958 and was promoted to the post of 

Sales Incharge in the year 1964. Ke was transferred as 

•Sales Incharge’ and posted at 3arauni vide order dated 

24 .7 .74  and "  was againfe^. transferred as Sales Incharge 

in the grade of Rs. 225^308 to Gorakhpur. He was placed 

under suspension on 24 .10 .1990  on the charges of gross 

irregularities etc. A charge-sheet was also issued to 

him and an enquiry officer was appointed. It is said ^  

that the enquiry is st ill  pending and according to the 

respondents, the applicant never suomitted his reply. 

After revocation of suspension order he was directed to 

attend C .G . classes at ZTSA^P  on administrative grounds 

that is due to implementation of new A .V .C . which was 

made only after obtaining the views of the recognized
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unions . Accoriing  to the respondents, the Railway  B o a rd 's

instructions has been completely followed and changed

designation  has been kept separate from A ss ista n t  Catering

Manager and tagged with Commercial, Clerk as per revised

A .V .C . issued on 4 .1 .1 9 9 0 . It  appears that against the

earlier transfer order an aoplication was moved by the

respondents for withdrawg»£of the said transfer order on

29 .8 .1 989 , as it was under challenge before this tribunal.

2. Accoriing to the applicant, the matter was

over and yet he has been placed under suspension again.

In the letter dated 1 7 .4 .1 9 8 4 ,issued by the Railway Board

it  is said that 33-1/3/i of the existing cadre of Bill

issuers in scale Rs. 225-308 should be placed in scale Rs.

260-430, and designated as catering stores clerk, and

according to the applicant in view of the said letter

he could not have been shifted to this place. But the

respondents have pointed out that the applicant could have

been shifted. He was placed under suspension because of

non-compliance of the said order and the representation made

by him was considered by the authority concerned. The

applicant has charged Sri M .A. AnsariwLt^i malice and

malafides and according to the respondents, who' have denied

the charges a g a in s t  M .A .  Ansari as w ell  as Akhtar Alam

there is no such e-'^idence from the records, from which it

could be said that in fact, the action against the applicant

v/e agree v;ith it 
has bean taken because of malafide intention^, do not

find any ground to interefere in this case, but in view 

of the fact that the applicant has filed the representation 

dated 9 .7 .1990  and according to ths applicant the same has

Conti. . 3/-

: :  2 : :



; ; 3 ; ;

not oeen received by the competent authority. The 

respondents are directed to dispose the representation 

filed by the applicant taking into consideration pleas 

raised by the applicant within a period of two months 

from the date of ssimi receipt of yet another copy of the 

said representation, we make no order regarding joining 

of the training course by the applicant. As w- tire t 

dismissing tha application of the applicant in respect of 

reliefe prayed for. No order as to costs.

M e^er(A ) ' Vice-Chairman

Lucknow Dated: 12 .3 .1993  
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